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“ -(c) No such reportghas come to the
notice 6f the Government.

(d) Does not arise.

Accident in Modernisation Plant of
Sindri Unit of F.C.L

2365. SHRI A. K. ROY: Will the
Minister of PETROLEUM, CHEMI~
«CALS AND FERTILIZERS be pleased
to state:

(a) whether there was an accident
in the Modernisation Plant of Sindri
Unit of the F.C.I. on 16th September,
1978 in which one worker died, if so,
‘facts in details;

(b) whether it is a fact that there
was no ‘Safety Point' or security staff
-at the spot mandatory for the type of
jobr where the accident occurred: and

(¢) whether the Fertilizer Corpora-
‘tion Kamgar Union protested against
such type of working and if so, the
reaction thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
-(SHRI H. N. BAHUGUNA): (a) to
(¢). The information is being collect-
‘ed and will be laid on the Table of
the House.

~Complaints against Companies run by
Big Business Houses

-

- 2366. SHR] G. Y. KRISHNAN : Will

- the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether uny complainls of
- malpractices have recently been re-
-ceived by Government against some
companies run by big business
houses;

(b) if so, what are the names of
those companies and what are the
.allegations made against each of
“them: and

¢c) whether any action has been
i{aken by Government against them
and if so, the details in thiz regard?
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THE MINISTER: OF EDUCATION,:
SOCIAL WELFARE AND CULTURR
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The Department of
Company Affairs j& receiving com-
plaints of several nature against come
panies including large Houses from
various sources. In the year 1977-73
for which figures are available, 3550
complaints were received, which in-
cluded allegations of fraud, misman-
agement, mis-appropriation of funds,
cte. ete. Every complaint is examin-
ed and appropriate action taken.

In view of the large number involv-
ed, it is not possible to give the details
of names of companies and the allega-
tions made against them. If however,
the Honourable Member wants infor-
mation in respect of any particular
companies run by Large Houses, the
same can be furnished.

Advice given by Company Law
Advisory Commitiee

2367. SHRI MUKHTIAR SINGH:
SHRI SHYAM SUNDAR
GUPTA :

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased ty state:

(a) whether Company Law Ad-
visory Committee has given any ad-
vice since it was constituted in 1876;

(b) nature of advice so far given;
and

(¢) what action has been taken by
Government in pursuance thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI PRATAP CHANDRA CHUN-
DER) : (a) Yes, Sir.

(b) and (¢). The following three
points were referred to the Advisory
Committee for its advice at the meet~
ing held on the 18th May, 1877:—

(1) Suggstion for prescribing the
period of preservation of $
. ©..1ep deed under the Companies
\Preservation, of, Disposal: of Re-
cords) Rules, 1966;: ~ .. .
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(2) Payment of interest on de- wnefc ffeds W afewen "
ferred dividend; and =g
‘ 2368wt wxjway save : W full, mm

(3) Amendment of form of ad- . '
vertisement by companies inviting st wowny 5 A 0g TR o T S8R B

deposits 50 as to make it obligatory (%) wr arsfr fafidy ool =or Uiy &
to disclose unabsorbeq amount of a1 gawr qf@umew w¢ foar mar ¢ o afe
depreciation. :;tw afcsm v fear w & a;t_‘;m safie
On item (1), the Committee after a W fred mz:q#q“ !ﬁmﬁ -nf:,m :é
prolonged discussion made a recom- wiferat wic drofcat framé mf; afeemga
mendation that the ghare transfer # W aTowr & sav or AN ®-aR & vk
deeds be retained for g period of two : fowd
to three years but the Committee de- ;T' $akd afc g, @ wiw w
sired that the Government may exa- )
mine whether the desired objective fafii
can be achieved by taking action - g)ﬂwmuw?as: f:ﬂn%fﬁﬁmtﬁg
under the rule making power of the g a_(é_( T frari ¥ @ T et a1
Government or amendment of the Act !
would . be necessary. Since the rule
making power does not cover share () uft o, & @ ey '3 frut keul
transfer deed, it is proposed to amend £ =ty fr‘itlﬁ't arafer st & el o
the Companies Act after the Govern- W oW g A
ment has taken decision on the recom-
mendations made by Sachar Commit- (%) wr Fwre W awefr Fwl g
tee in its Report which is presently TorAY fraei ® IeeieA A foerad el § ?
under examination.
_ On item (2), after some discussion, fowy, wwm weww s depft  wa
it was found that the matter was one (Fro s wox wex): (%) (i) ded et
of academic interest since the schemse fafirds afmwan & werte &. e Wi
would cease to be operative from July, g o wgmy g & oEw
1977. Therefore the Committee did not feare ¢ ard, jo7s FUMT AW WA X W
find it necessary to give any advice. T o1 wafan ofmmae & g=eie

. On item (3), the Committee autho-
rised two of its Members to suggest
what liability should be included in

the advertisement and for that pur- (ii) dorw e gfemm Tww mweE,
Pose what amendments were neces- W & Ty GOTE wME s goeeey
sary in the form of advertisement pre- firg v wwft & gEow ¢ o :
scribeq at present.

The Companies (Acceptance of De- (iit) werdy gror T qm wfRer goe-
Posits) Rules, 1675 have been amended oo Wi wwrdT T WY e fear oy
and are effective from 1st April, 1978. 31 wrd, 1976 W w1 § t whew g—w ®
This amendment, inter alia, requires weEe afcewfoat o By e
more and better disclosure. ) t—

———— ) -
wlt afcarsaferat R
2,64,10,000 Fafires afoeafert . 576,41,133
46,89,350 frtw . . 1,000
13,98,100 - iy qfcamfeat . 04,21,72¢
66,77,785 v wia

3,69,80,937 wwelcgfr &qar . . 1,59,64,300

; -“9'7'”':?” 8,81,_03:,2_95

il






